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arrest any persons indulging in 
crimnial1 activiHes under s ction 41 
of Cr. P.C. The action taken by 
the Spl . Police Officer shall be 
intimated to the concerned D.C.P. 
so that necessary' 1eg'll action can 
be taken. 

The Specjal Police Officer should 
'make himself acquainted with the 
respect'ables of the locality and 
he should have first hand know-
ledge about the criminals of the 
area by their photographs and their 
brief history so that he may tak,e 
prompt action in case they are 
involved in any criminal activity 
in that locality, 

The SpeCial Police Officer is duty 
bound to inform t~e DCP concer· 
ned, in case he notices any gather-
ing of anti-social elements , pick-
pocket, illicit distillers, gambling 
den or movement of per ons at 
odd hours in suspicious circum-
stances in the area. 

The SpeciaJ Police Officers so 
appointed are briefed about the 
heiniou s offences like robbery, 
dacoity snatching, communal rjots 
etc. which have taken place within 
last one year in that area. 

The Special Police Offi:cer being 
resident of that area should inform 
the DCP about the persons who 
are keeping illegal fir,e arms, coun-
trY made bombs, explosives or 
other lethal weapons, so that 
prompt house search can be taken 
and articles can be seized. 

The Special Police Officer should 
keep strict watch over the activi-
ties of anti"social element, p non 
who are indulging in terrorist 
activities and in case he comes to 
know that' such type of people 
have gathered at particular place 
he should immediately inform-DCP 
concerned for prompt action. 

The Special Polic Officer hould 
also keep an eye on the gu 8t 
hous , boarding hou s r other 
bo es[bunglows wh' cb ar being 

used for such purpos -.8 without 
valid lie nce and on suspiCion, h 
should inform the D.C.P. con .. 
cerned for prompt legal action, 

P brcha e of Woolen Blanket for the 
Use of Defence Per onoe) 

53 0. DR. O. S. RAJHANS: Win 
the Ministler of DEF NCE be pleased to 
state : 

(a) the names of the firms from whom 
his mini.stry purchased woollen blankets of 
different grades during the last two year 
for the USe of the army and other defence 
personnel; 

(b) whether the blankets supplied by 
any of these firms were found to be of infe-
rior quality and sub .standard; 

(c) if so, the particulars of such firms 
and quantum of such blankets; 

(d) whether Governments purpos'e to 
stop further dealing with the firms ; and 

(e) if not, the reasons thereof '1 

THE MINISTER OF STATE N THE 
DEPARTM NT OF , DEF NC RE-
SEARCH AND D VELOPM NT (SHRI 
AR UN SINGH) : (a) A statement howing 
the names of the firms from whom blanket 
have been purchased during the Jast two 
years given below. 

(b) No, Sir. 

(c) to (e).. Does not arise. 

Statement 

1. Mis The Haryana WoolJcn Mills 
Pvt. Ltd., Panipat. 

2. Mis Amba Woollen Mills, Panipat. 

:l. MIs Shiva Woollen & Textile Indus. 
t t i s, Panipat. 

4. MIs The Goela Engineering & 
Woollen W orksi Panipat. 

5. MIs E. Sefton & Co; Mirzapur 

6. M Is Capital Wooll n & Oen Mill , 
Panipat. 

7. MI Parka sh Woollen 'odustries, 
Panipat. 
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MI Mahavir Woollen Mills, Panipat 

Mf an Udyog, Panipat. 

MI National Textil s Corporation, 
New Ihi. 

MIs Andbra Pradesh State Wool 
ndustrial Co .. opera tiv Society Ltd., 

Hyderabad. 

MIs J & K Small Scale Ind. Dev lop-
ment orporation Ltd., Jammu. 

M/ s V C, Bombay. 

14. MIs The British India Corporation, 
Kanpur. 

15. MIs K.K.K. Mills, Ludhiana. 

J 6. MIs Everest Woollen Mills, Ludhiana. 

17. MIs Mittal Woollen Mills, Panipat. 

18. MIs SW stika Woollen Mills 
Panipat. 

19. M "s Kunal Woollen Mill, Panipat. 

20. MIs B. K. Woollen Mills, Panipat. 

21. M 'S A arwal Wo 1 Spng .. & Wvng. 
Mill , panipat. 

22. MI Sahni Woollen Mill , Panipat. 

23 . MI s Ashoka Handl om W Is Co-
operative Industrial So iety Ltd., 
Ludhiana. 

32. Mis Amba Fishers, Panipat • . 

33. MIs J & K State HandloQm Devp-
Corp. Ltd., New Delhi. 

34. MIs Paramount Pi neer ; Gauhati. 

35. MIs s. S. D wadi & Sons, Kanpur. 

36. MI Cambridge Woollen Mills, 
Ludh~ana. 

37. MIs Suraj Wollen Mills, Panipat. 

38. MIs Indian Woollen Mills, Panipat. 

Border Issue witb China 

531. SHRI PRAKA&H V. PATIL : . 
SARI VIRDH) CHAND R 
JAIN: 
SHRI SR KANTHA DATTA 
NARASIM ARAJA 
WADIYAR : 

Will the Mini ter of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether it is a fact that India and 
China have agreed to resolve the border 
issue as reported in the Hindustan Times on 
24 October, 1985; 

(b) if 0, what steps have be n agreed 
upon by both the ide to achieve the 
obj ctiv ; and 

(c) whether there has be n any further 
liber li ation of relations between the two 

24. M /' Juins . n osiery Ind. (Regd.), countri s? 
Ludhi na. 

25. MIs W 01 Tndia , Ludhiana. 

26. M Is Ap li.Ox Sates Agency, N w D Ihi. 

27. MI Sri irna W , lien Mills, 
Panipat. 

28. Mis Natraj Woollen Mills Pvt. Ltd.) 
N, w elhi. 

2. Ml 
Panipat. 

htriya Woollen Mill, 

30. M I Univ rsal Wo 11 n Mills 
P nipat. 

31. MI idha ata Wool) n Mill, 
anipat. 

THE M N ST R OF XTERNAL 
AF AIRS (SHRI B. R. BHAGAT): (a) 
and (b). The Chinese Government have 

at d that th y attach gr at importance to 
fr" endly r la ion and cooperation with 
I dia . The Governm nt of ndia have also 

pr d the hop that all utstanding 
pr blems betw en ndia and China should 
be olv con istent with the ive Prind-
le &f Pe eful C exi t,_nc. Six Round 

of official 1 ) t lk hav be n held with 
th sin e 1981. The talks have 
cover d all apt of bil t ral rela ion 

d on the cruci l ' boundary 
qu ti n. ur ime ini t r J 0 had a 
fr dly m tin . h th - in Premier 
Mr. Zh 0 Ziyang in w or rec ntly .. 




